BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ) AT CHENNAI

APPEAL NO.10 OF 2020

M/s.Fatima Poultry Farm

. Appellant
-vs-—
Telangana State Pollution Control Board
And 2 others
. Respondents
TYPED SET OF PAPERS FILED BY THE 3"° RESPONDENT
INDEX
S.No. Date Description Page No.
s 29.02.2020 Notice issued by 3™ Respondent to
the 1°° Respondent with enclosures 1

(Annexure R-1)

Certified that the above are true copies of their originals.

Dated at Chennai on this the 4™ day of March, 2021.

J kg~

Counsel for 3" Respondent
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1. The Member Secretary L E T N Y O
Telangana State Pollution Control Board T
Paryavaran Bhavan, A3 Industrial Estate

Sanathnagar, Hyderabad.

To

2. The Joint Chief Environmental Engineer
Regional Office: RR-I
Telangana State Pollution control Board
Kundhan Bhag, Near Country Club
Begumpet, Hyderabad.

Sirs,

Sub:- 1) Closure Order dt.27.09.2019 issued by you to Fatima
Poultry.

2) Order dt.06.12.2019 WP No.22353/2019 passed by the
Hon'ble High Court

3) Contempt Notice dt.28.01.2020 issued to M/s.Fatima
Poultry Farm, while marking a copy to you.

Please refer to the Contempt Notice dt.28.01.2020 issued by us to M/s.Fatima
Poultry Farm, while also marking copy to you, requesting to take appropriate action in
accordance with law for closure of poultry farm in terms of closure order dt.27.09.2019
and also as per the Orders dt.06.12.2019 passed by the Hon'ble High Court in WP
N0.22353/2019. By the said notice, we also requested Superintendent Engineer
TSSPDCL, to disconnect power supply forthwith to M/s.Fatima Poultry Farm, in vie\a;
of violation of Orders dt.06.12.2019 passed by the Hon’ble High Court. ,

Mr.J. Glvanarayana Reddy Dr. Gopal Qantl Mr. N. Ch
- N. Chand
President Qeneral Becrelary Tronurr:r‘ e M.M'b"sg'h Chandra
mber-Security & General
Dr.Amitabh Chandra Mr. Rojesh Reddy Dr.Jasve
n Jal
Vice-Presidont Joint Becretary Mombu-Por\:‘:: M Mr. Ashok Reddy
ember-Mechanical
Mrs Aschan Bawhney Mr K. Vijay Mohan Reddy Mt N Vil
o R
Member-Water Member-Civil Member -pGr“:‘o’:‘yy & Hortieult
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BTR OWNERS WELFARE ASSOCIATION

(Registration no.: 368 of 2018)

ADDRESS: D NO. 6-6/B, BTR, Thummaloor Village, Maheshwaram (M),
Ranga Reddy (D.T), Telangana, Hyderabad - 501359. e-mall: mc.btrowa@gmail.com.

Thereafter, we have filed a Contempt Case before the Hon’ble High (;ourt against
M/s Fatima Poultry Farm and TSSPDCL and during pendency of the said Contempt
Case, the TSSPDCL had disconnected the power supply to M/s.Fatima Poultry Farm.
The Contempt Case is still pending and the same could not be taken up, on account of
the Lockdown declared by the Government and followed by the Hon’ble High Court,
on account of COVID-19 Pandemic. '

It is a matter of deep dismay that even though the Electricity to the M/s.Fatima
Poultry Farm was disconnected by TSSPDCL, on account of violation of Orders
dt.06.12.2019 passed by the Hon'ble High Court, surprisingly M/s.Fatima Poultry Farm
is conducting the poultry activities in their premises by obtaining electricity through
alternate sources.

In fact, in the Order dt.06.12.2019, the Hon'ble High Court issued directions to you
to take appropriate action in accordance with law for closure of Poultry Farm in terms
of the Closure Order dt27.09.2019. Notwithstanding such categorical direction and
even after disconnection of power supply, you failed to take any action against the
Poultry Farm to implement the Closure Order issued by you. Thus, your inaction may
amount to violation of the Order dt.06.12.2019 passed by the Hon'ble High Court.

We therefore humbly request you to kindly implement the closure order
dt.27.09.2019 by seizing M/s.Fatima Poultry Farm and take appropriate steps against
the Proprietor for running the poultry activity, contrary to the Closure Order,
disconnection of electricity and also in violation of the Order dt.06.12.2019 passed by
the Hon'ble High Court. You may note here that in the event if you fail to take any
action to implement the closure order and also directions of the Hon'ble High Court
within 5 days, we are constrained to implead you in the said Contempt Case, as
Contemnor.

The Closure Order, Orders passed by the Hon’ble Hi

gh Court and copy of
Contempt Notice, are enclosed herewith for your ready referenc

e.
Thanking you,
Your’s sincerely,
===
President/Secretary

o v ot G oy T Marmbar Secrpy & Gonern
R M e
Mrs. Archan Sawhney Mr.K.Vijay Mohan Reddy Mr. N-Vipla Reddy
Member-Water Member-Civil

Member ~Greenery & Horticulture
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. 111G COURT FOR THE STATE OF TELANGANA /r
\ \ : AT HYDERABAD @'ﬁ

L ©YUIMK RRIDAY, THE SIXTH DAY OF DECEMBER
AR TWO THOUSAND AND NINETEEN

<:\\n,\\l\ s s PRESENT:

'l'll“L:‘."l,‘lO,Nf.ULE SR JUSTICE A. RAJASUEKER REDDY -
- i AND s
THE IION'BLE SRI JUSTICE 1. NAVEEN RAO QJ\I\N\

WIUT PETITION NO: 22353 O 2019 \,J\\J(’\ Q
Between: }
M/s. Fatima Poultry Farm, Survey No.225 (Pari) and 228 (Part), Thummaluru Vn!!n 2
Maheshwaram Mandal, R.R District, rep.,by its proprictor, Mohd Raza Nabi, Sfo. Haji Ali
Nabi, Aged 62 ycars. .
...Petitioner

AND

1. The State of Telangana, rep. by Principal Sccretary, Environment Department,
Secretariat, Tank Bund, Hyderabad. )
bt 2. Telangana State Pollution Control Board, Regional Office-I, R.R District, Rep. by its
Environmental Engineer, at 6-3-1219, Block -C, Ward 91, 2" Floor, Backside of Country
Club, Kundan Bagh, Uma Nugar, Begumpet, Hydcrabad - 500 016.
_ 3. The Superintendent Engineer (Operations). Telangana State Southern Power Distribution
Company Limited, Office of ADE - Operaticys, Shamshabad, Ranga Reddy District.
4. M/s. Banyan Tree Retreat Residents Association, Having its office at Villa No.169,
Tummalooru Village, Muheshwaram Mandul, R.R District, Rep. by its President.

...Respondents

Petition under Article 226 of the Constitution of India, praying that in the circumstances
stated in the affidavit filed therewith, the High Court may be pleased 10 issue a Writ or order or
direction one in the nature of Writ of Mandamus declaring the impugned order d1.27.09.2019
vide order No.3-Compl:\inlfl'Sl’CB/RO.l-R)(D/:!ﬂ19-454 issucd by Respondent No.2, Telangana
State Pollution Control Board, Regional Office - I, LR District, rep. by Environmental Engineer
for closure of the poultry farm with imunediate effect and also directing the Respondent No.4 to
disconnect power supply to the Petitioner poultry farm with immediate effect as illegal, arbitrary
malafide, contrary to law and without jurisdiction and the same may be set aside in lhc'inlcrcst oi'
justice.

JANO: 1 OF2019:

Petition under Section 151 of CPC, praying that in the ci i
affidavit filed in Writ Petition, the High Couri muy be pleased to :::sm::g::scssussm:%i;n me
impugndd order dt.27.09.2019 vide order 1\‘-0.3-Complainl/TSPCB/RO.l-RRD/ZOlQ-p454 isgsuc;

. E\vironmental Engincer, Telangana Stale, Pollution Control Board Regional Office - 1
istriyt, pending disposal of WP.No.22353 of 2019, on the filc of the l-,!igh Cournt '

& pctition coming on for hearing, upon perusing the petition and the i
) the orders of the High Court dated 14.10.2019, 25.10.2019 & Ohilc-lalrg%algl ﬁl:!d
Cin, andygpon hearing the arguments of Sri Sarosh Bastawala, Advocate for the Pclilionc:\gn:

o) Eny. nent, for the Respondent No. 1, Sri P. Shiva Kuma i
the Res) onMand Sri R. Vinod Reddy, Standing Counsel for the I{;;?::::f}s:\;ﬂ:ldfz;

Sri . Vijaysen Reddy, Advocate for the Respondent No.4, the Court made the following;

ORDER:

“On Lehalf of the petitioner, an undertuking is filed, in the form of ffid
an affidavit,

depused by Mr. Raza Nabi, s/o Haji Ali Nubi, elaiming to be the proprictor of M/s F
ro s Fatima

2%



Poultry Farm, stating that he may be given cight weels time to relocate the birds from the
y farm unless, he obtaing capress

vy Garm, aud that he shall not operate the poulty
r due process of law in

poult
writ petition, undc

consent from the respoudent No.2 herein in the

toree for the time being.

{ = Pollution Control Board, and

Lenrned Stunding Cuounsel for the 2™ pesponden
agreed for the said

on instructions,

e learned counsel for the unoflicial respondent No.4,
aud that this court may

undertaking, but submits that cight weeks is on the higher side,
consider to graut six weeks time.
Learned counscl for the petitioner agreed for the above suggestion of the learncd

counsel for the respondents.

time is granted from today to relocate the birds from tbe
- TSSPDCL,

In view thereof, six weeks
preseat poultry farm. There shall be further direction to (e 3" respondent
represented Ly its Superintendent Engincer (Operations), to restore power supply to the
poultry farm of the petitioner forthwith, The suid power supply shall be continucd ouly for

a period of six wecks from today. On expiry of six weeks, it is open for the 3" respondcnt

10 cause disconnection of power supply without any further notice to the petitioner.
In case of default on the part of the petitioner in shifting the poultry farm within the
1 for the 2" respondent to take appropriate action in

r dated 27.09.2019 for closure of poultry

time granted by this court, it is ope

accordance with law in terms of impugned orde

farm.
Post after si£ weeks.”
Sd/-N.PURUSHOTHAM REDDY
ASSISTANT REGISTRAR
/
/ITRUE COPY// @‘/
SECTION OFFICER
o,

1. The Environmental Engineer, Telangar~ State Pollution Control Board, Regional Office-
1, R.R District, at 6-3-1219, Block -C, Ward 11, 2™ Floor, Backside of Country Club,
Kundan Bagh, Uma Nagar, Begumpet, Hyderabad — 500 016.

2. The Superintendent Engincer (Operations), Tclangana State Southem Power Distribution
Company Limited, Office of ADE — Operations, Shamshabad, Ranga Reddy District.

(Addressees | & 2 BY RPAD) )
3. Two CCs to GP for Environment, High Court of Telangana, at Hyderabad (OUT)

__——5ne CC to Sri Sarosh Bastawala, Advocate (OPUC)
5 One CC to Sri B.Vijoysen Reddy, Advocate (OPUC)
6. Two Sparc copics
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BTR OWNPRS W R b M yasOf b
(Registration no.: 368 of 2018)

ADDRESS: D NO. 6-6/8B, BTR, Thummaloor Village, Maheshwaram‘(M
Ranga Reddy (D.T), Telangana, Myderabad - 501359. e-mail; mc.btrowa@gr

REGD. POST WITH ACK DUE  Date: 28.01.2020
CONTEMPT NOTICE

To

M/s. Fatima Poullry Farm

Survey No.225 and 228 (Part)

Tummulavuru Village, Maheshwaram Mandal

Ranga Reddy District

Rep. by its Proprietor My, Mohd. Raza Nabi, 5/0 Haji Ali Nabi

Sir,

1. You have filed a Writ Petition in WP N0.22333 of 2019 betore the
Hon'ble High Court seeking to declare the Closure Order dated
27.09.2019 vide Order No.3-Complaint/ TSPCB/RO.1-RRD/2019-
454 issued by Telangana State Pollution Control Board, Rep. by its
Environmental Engineer for closure of the poultry farm with
immediate effect and also directing the Respondent No.3 therem
i.e. Telangana State Southern Power Distribution Company Ltd. to
disconnect the power supply of the poultry tarm with immediate
effect as illegal, arbitrary, malafide, corirar = to law and withoul

jurisdiction and the same may be set aside.

N

Initially, the Hon'ble High Court by an order dated 14.10.2019
granted interim stay of disconnection of power supply to the

poultry farm and later on the basis of the undertaking‘afh’da\'ul

Mr J.Sivanarayana Reddy Dr Gopal Ganu Mt N Chanarasekhar Me Sinsh Chandre
President General Secrelary Treasurn Member- Securtty & Gere @l
Dr.Amitabh Chandra Mr Rajesh Reddy Dr Jasven Jairath M: Ashok Reday
Vice-President Jomnt Secretary Member-Power Membel—Me(‘hamc;_n
Mrs Archan Sawhney Mi K Vijay Monan Ratliy M N Vipla Reaiy
Member-Waler Member-Civil

Membar ~Gresnety & Homeoulture
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(Registration no.: 368 of 2018)
ADDRESS: D NO. 6-6/8/ BTR, Thumma:oor village, Maheshwaram M),
Ranga Reddy (D) Telangana: Hyderabad - 501359. e-mail: me.btrowa@gmail.cc

assed the following order

filed by youw, the Hon'ble High Cowt p
on 06.12.2019,

“Tn view thereof, 0 weeks tine is gmnted from today to
relocate the birds from the present poultry farnt. There shall
be further direction to the 3rd Respondent - TSSPDCL, Rep-
by its Superintem.ient Engineer (Operations) to restore the
power supply  to the poultry farm  to the Petitioncr
forthwith. The said power supply shall be continued only
fora period of 6 weeks from today. On expiry of 6 weeks, it
is open for the 3" Respondent to cause disconnection of

power supply wi thout any further notice to the petitioner.”

#In case of default on the part of {he Petitioner iit shifting
the poultry farm woithin the time granted by this court, 1l 15
open for the gul Respondent (TSPCB) to tuke appropriate
action in accordance with law i texns of impugned order
dated 27.09.2019 for closure of pouitry [arm”.

3. Though 6 weeks time stipulated in the said order stood expired on

17.01.2020, however you have failed to shift and relocate the birds

from the poultry farm, and on the contrary you have been
running the poultry farm even after expiry of the stipulated fme
in gross violation of the Order dated 06.12.2019 passed by the
Hon'ble High Court. Thus, you have committed Contempt of
Court, thereby rendering yourself liable for the serous
consegquences as pev Sec. 9 to 11 of the Contempt of Courts Act.

4. However, an opportunity is being given to you to comply the
Order dated 06.12.2019 passed by the Hon'ble High Court thereby
relocating and shifting the poultry farm within 7 days from the

[

date of the receipt of this notice, tailing which we shall be

Mr.J.Sivanarayana Reddy Dr Gopal Gant! Mr N Chandrasekhar Mt Swinsh Chandra
President Genera! Secretary Treasurer Membei-Secunty & General
Dr Amitabh Chandra Mr Rajesh Reddy Dt Jasven Jauath Mt Ashok Redey
Vme.pfesmem Joint Secrelary Nien\be».f’n\VEI Membe(-Mecr\am:.a*
Mrs. Archan Sawhney Mr K Vijay Mohan Reddy M N \ipla Reddy
Mamber-Civil Member —Greenely & Horuculture

Member-Walel



B OWN Fs W RN IS Lm0
(Registratioh no.: 368 of 2018)

ADDRESS: D NO. 6-6/8, BTR, Thummaloor village, Maheshwaram (M),
Ranga Reddy (D.T), Telangana, Hvderabad -501359. e-mail: mc.btrowa@gmaul,-

constrained to initiate contempt Pl'OCt‘-deﬁS aganst you beforc
the Hon'ble High Court. ‘

Yours sincerely, yours sincerely,
L =T J
LS - B
(President) ) (General Sec retary)

BTR Owners welfare Association B T R Owners Weltare Association

Copy (by Regd. Post with Ack. Due) to:

1) Telangana State Pollution Control Board
Regional Office-1, Ranga Reddy District
6-3-1219, Block-C, Ward 91, Kundan Bagh
Umanagar, Begumpet, H_\fdcmbad 500016
Rep. by its Environmental Enginect
(with a request to take appropriate action in accordance with law
(or closure of poultry farnt in terms of the closure order dated
27.09.2019 and in terms of the Order dated 06.12.2019 in WP
No0.22353 of 2019).

2. The Superintending Engineer (Operations)

Telangana State Southern Power Distribution of Company Ltd.

O/o ADE (Operations), Shamshabad, Rarga Reddy District
(with a request to cause disconnection of power supply forthwith
without any further notice to Fatima Poultry Farm, Tummaluru Village

Maheshwarain Mandal, Ranga Reddy District in terms of the

Order dated 06.12.2019 in WP No0.22353 ()fZO'I 9).
!
Mr J Sivanarayana Reddy D Gopal Gan M N Changrasekhal M Smsh Chandie
President Genaral Secrelary Treasurers Membec-Securily & Gene
D1 Amitabh Chandrd M Rajesh Reddy D1 Jasven Ju. alh Mi Ashok Reddy
vice-President Joint Becretary Membar-Powel Membei-Mechanicd
Mis Archan Gavihinuy M1 K Vijay totian Ruddy M N Vipla iveday

Member-Wole! psmber-Civil Meamber ~Greanety & Horieulure



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ) AT CHENNAI

APPEAL NO.10 OF 2020

M/s.Fatima Poultry Farm
. Appellant

Telangana State Pollution Control Board

And 2 others
. Respondents

TYPED SET OF PAPERS FILED BY THE 3¢ RESPONDENT

M/s.S.Kishore Kumar
Counsel for 3'" Respondent
Mobile : 9444772130
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